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circumstances the RA is rejected.

—————

o RA2u[A(0h300 [9¢)

Shri Dinesh Prasad vs, U.0., I,

None for the applicant, Defects as pointed out
under item no.21 of the Scrutiny report must be
removed by 8.9,1997.

( S,P.Sinha )
Dy.Registrar I/

\\ .

The learned counsel.for the"applicant Shri Sudama

- Pandey is present., Defects éppear to have been removed,
In the circumstances, let this RA be placed ‘before the

Hon'ble V.C, in his lordship's chamber un
Rules,
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(S.Prasad ) ~
Dy.Registrar I/c
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This Review Application has been placed before

ﬁiifzizzsi?ﬁion

me in Chamber along with the record of OA-302 of 1996,
I have perused the Review Applibation as well as the
record of QA_BOZ of 1996. I have also tasken into consi-
deration the assertions now being mace in the Review
Application.and éiso the assertions which had been made

at the time of the hearing of the sbove mentioned OA

and the documents which were on record of the Oa and

-

which were censidered‘aﬁ pessing the order dated 10.7.1997.

On a consicerstion of the entire materisl I do not find

that the Reéview Appliamtion .mertts a hearing..In the
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